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CCPA i 83/96 | | \

Ag jounred to 14,01°.1997 for hearing omn $¥

(Vv N.Mehrotra)
Vice-Chaiman

. List on 19.02,1997 for hearing.

S B -
e ..i:.n~.

(V .N.Mehrotra)
Vice-Chairman

. List it on 22,4.97 for & hearing on’ CCPA.

R A\

(V.N. Mehrotra)
Vice~-chairm an

L ES

" List on 07.07.1997 for hearing ong;jyempt.

RN\t
(V:gfgéhrOtra)

vice-Chaimman

A

List on 19,08,1997 for hearing on Qijfempt.

(VeN.Mehrct ra)
vice-Chairman

List on 17,10,1997 for hearing on contempt.

e

(V.N.Mehrotra)
Vice~Chairman

Since LB is not availeble, case is adjourned
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(V.Ke.Mehrotra)
vice~Chairmen

7/17.+0.97

sine~die till DB is constituted,
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8/04.07.2003 ¢ None for the spplicant. oy

W’T/Ol «08.2003 for hemring.ﬁ C.’ ’
s Dangh

skj (SeThay M{n) (8. Neelam)/VC «

°/1,8,2083 The learned ceunsel fer the applicant at the very

eutset has submitted thit the matter has net| been }'p'ui-sued' .

By the applicant fer- leng xng, ¥t is assumed that the erders

" of the Trikunal given in ©A-290/96 might have maxn, i the
meantime, seen cemplied with by the reslnndn ts, Henc!\ ne ‘
interestﬁ.on the wart ef the- aprlicant in puzrsuing the mattgr
and alse that"the matter pertains-te the year 1996, we are |

of the censidered epinien that this CCPA may e dropeed as

net mursued, o o

With this, this CCPA stands dis)posod of,
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